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Notice is hereby given that the Nationar company Law Tribunal, Korkata Bench ' has ordered the

commencement of a corporate insolvency resorution process against R.D.Apparels Pvt Ltd on

1710312020 (order was downloaded from NCLT website on 18th' March 2020)'

The creditors of R.D.Apparers pvt Ltd, are hereby carled upon to submit a proof of their claims on

or before 3r.o3.2ozoto the Interim Resolution professional at the address mentioned against item no'

10.

The frnanciar creditors sha* submit their proof of craims by erectronic means only' All other creditors

maysubmittheirproofofclaimsi,,p.,so,',orbypostorbyelectronicmeans.Claimantsmay
download the relevant forms from the website of IBBI

Submissionoffalseormisleadingproofsofclaimshallattractpenalties.

Date: 19,03.2020

Place: Kolkata

Rajendra Kumar Agarwal

lnterim Resolution Professional


